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TIE ANDHRA PRADESH STATE COUNCIL OF HIGHER
. EDUCATION ACT, 1988.

_ACT NO. 16 OF |1988.%

[2lst April, 1988]

an Act to provide for the Constitution
of a State Council to'advise the Govern-
ment in matters relating B to Higher
Education in the State and to oversee
its development with perspective pla-
nning -and for matters connected there-
with and incidental thereto.

Whereas the National Educational Policy,
1986 recommended that State Levéel Plan-
ning and Co=-ordinaticn of‘hlgher educa~
tion shall be done through Councils of
Higher Education and that the .University
Grants Commission and these councils will
develop co-oydinative metheds to keep a
match on standards; :

- *Receiyed the assent of the Gavernor ow the 20th "April,
1988. For Statement- of Objects and Reasons, please sec the
Andhra Pradesh Gazette, Part IV-A, Eftraord1nary, dated the
25th Hdarch, 1988,at page 16.
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And whnereas the University Grants Commission
constiluted a committee to' make recommendations
regarding setting up of State Councils of Higher
Education as per the aforesaid National Policy;

And whereas the said committee recommended

. that there is a pressing need for an effective machinery

for promotion and co-ordination of Higher Education

at the State level and Co-ordination of State level

programmes with those of the University Grants
Commission;

And whercas the University Grants Commission
had laid down the guidelines for setting up State
¢ uncils of Bigher Education as recommended by the

1 Committce;

And whereas the State Government has accordingly
decided to fill the gap by constituting a State Council
of Higher Education as recommended in the National
Fducational Folicy of the Government of India amd
a: recommended by the Committee constituted by the
University Grants Commission.

Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Thirty-ninth Year of
the Reoublic of India as follows:— C
tite, 1. (1) This Act may be called the Andbra Pradesh
om- L State Council of Higher Education Act, 1988.

(2) It shall come into force on such date as the
Govornment may, by notification, appoint.

itions, 2, In this Act, unless the context otherwise
rcqu?res,—-—
(a) “Chairman” meaps the _Chairmaﬁ of the
State Council of Higher Education;
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() “College” means 2 College alffiliated to or
associated with or recognised by any University in the
State including engineering  colleges, polytechnic
colleges and all colleges established in the co-operative
sector; . ,
(c) “Degree” means a degree in arts, science,
commerce, oriental languages, engineering, technology,
law, or such other degree recognised by amy Univer-
sity in the State and includes a post-graduate degree;

(d) “Diploma” means any course of study

after the tenth class to which a diploma is awarded -

but does not include a certificate;

(e) “State Council” means the Andbra Pradesh
State Council of Higher Education constituted under
sub-section (1) of section 3; ' .

(f) “Government” means the State Govermment
of Andhra Pradesh;

() “Higher Education” means every education

above the tenth class leading to a degree or diploma
including Intermediate education and  Technical
education but does not include a certificate course in
Technical Education not leading to a degree or diploma;

(h) “Notification” means a notification published
in the Andhra Pradesh |Gazette and the word
“notified” shall beé construed accordingly;™ .

(i) “prescribed” means prescribed by rules
made by thé Government under this Act;

(1} “Pnvate Colleges” means 2 college imparting
education or training established and administered or
maintained by any person or body.of persons, whether
incorporated or not, or any local authority and
recognised as such by Government, but does not
include a college,—

(i) established and administered or maintained
by the Central Government or the State Government;
{

B
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(ki) established and administered or main-
tained by anmy University established by law, and
. (i) giving, providing or - imparting only
religious instruction, but not any othar instruction.
Conslitution 3. (1) The Government may, by notification, and
Euﬂ;',_.‘ﬁ of .with eftect on and from such date as may be specified
gahci, in this behalf, constitute a State Council for the
1eHen- purpose of this Act to be called the Andhra Pradesh
State Council of Higher Education.

(2) (a) The State Council shall be a body
corporate having perpetual successicn and a common
seal and shall sue and be sued by the said corporate
name,

(b) In ali suits and ol:her legal proceedmgs
by or against the State Council the proceedings shall
be signed and verified by the Secretary and all
processes in such suits and proceedings shall be issued
to and served on the Secretary.

- (3) The Headquarters of the State Council
shall be located at Hyderabad,
Composiion . 4 (1) The State Council shall consist- of the fol-
of the State lowing members, namely:—

I. FULL TIME MEMBERS:
(i) a Chairman; and -
(i) a Vice-Chairman;
. to be appeinted by the Government from
among eminent educationists;

1I. EX-OFFICIO MEMBERS:

(i), the- Secretary ‘to Government, BEducation
Department; '
(i) the Secretary to " Government, ~Finance,

Department;
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(iii) the Secretary to Government,
Employment and Technical Education;’

(iv) the Secretary or any other officer

“University Grants Commission not below the

a Joint Secretary mominated by the <
University Grants Commission;

1I. OTHER MEMBERS: - -
(i) four persons to be appointed

. Goweranient from among eminent educationi

(ii) one person who shall represent the
to be appointed by the Government,

(ii) three persons of whom one sh:
weehnical expert, to be mnominated by
Government.

(2) Every appointment under this sec
teke effect from the date on which it is I
the Government.

5. (1) The Chairman, Vice-Chairman
member (pther than an ex-officioc member)
appointed by the Government ordinarily for :
three years and shall be eligible for re-ap)
for a sccond term:

Provided that a person who-has not att
2ge of sixty-five yearsshall be’ eligible to be
as Chairmaan or Vice-Chairman:

Provided further that it shall be competer
Government to make an appoiniment under
gsection for a term-of less than three years
consider necsssary: . _

Provided dliso that the Chairman; Vice-

or any member (oiher than an ex-officio
‘wao incur - disqualification under the rules

this behzif shall cease to hold such office as ¢
V.ge-Cbs.aman or member.
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(2) The Chairman, Of Vice-Chairman ot 4 mem-
ber (other than an ex-offici9 member) may resign his
g -undet his hand addressed O the
Government ‘and every such resignation. shall ‘take
effect from the date on which it is accepted by the -
Government. r o i '

(3 The ¢ Chalrman or Vi¢e-Chaipman OF a

member (other than ar. ex-officio member), shall not- .
be removed from his office except by ap order of the ¢
d of wilful omission

Government passed on the grou
.cions of this Act Of

rs vested with him and after . due,

abuse of the pow
' by the Governpiment, -

in which euéh Chairman of Vice-Chairman OF mesber |
shall have an opportunity of making Dbis represen- :
tatiop against such removal. i

4) U a casual vacancy OCCURS in ‘the office of

the Chairman, whether by reasoll of his’ death; resig-

pation of inability to discharge his functions ‘owing 10
1 ¢ for any other reason the '

illness or other incapacity ©
i <o office as such for the lime

shall pold the office of the Chaimman until

-peing
another person 18 appointed as Chairman for the term

as may be specifie
sub—sqction (O: ,
Providé that where 1o Vice-Chairman 18 holding

|

by the Government under

office at the time when the vacancy in the office of the b

Chairman 0Ccurs, ‘the Governiment may appoint any
or

other member (not being an  ex-officio member}

appoint aiy other person 0 hold the office. of the
Chairman until anotber persofl 18 appointed as. the )
Chairman for the term as may be specified by the a

] Government under . gub-section {
(5) 1f a casual vacancy occurs in' the office ‘of
(he Vice-Chairman or any other member, (ather ‘than
an ex-officlo member) whether by reason of his death,

© 569 Bharat Karl
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resignation or - imability t¢ discharge his functions
owing to illness or other incapacity or for any other
reason such vacancy shall be filled by the Government
in the manner specified under sub-section (1).

(6) The office of the Chairman and Vice-Chair-

man shall be a whole time and salaried and subject

.+ thereto the  terms and conditions of - service of the

°  .Chairman, Vice-Chairman and other members shall
be such as may be prescribed.

"6, The Council shall meet at such times and places mectings of
and shall observe such rules of procedure in regard the Council.
to the transaction of business at its meetings as may
be provided by regulations made under this Act.

7. No act or proceedings of the Council shall be Vac:nnclfs
arm .
decined to.be invalid by reason of any vacancy in of ooy o
any defect in the Constltunon of the Council. defect In.
- constitution
} . . . . not {g invali- =
; dafe Acts
o - Or proceg-
dings of the
Coungcil.

0

8. The Council may associate with itself in such a
. manner” and for such a purpose, any ‘person’, whose Temporary
: . assistanee’ or advice it may desire in carrying out its Of‘ﬁcrﬁom _ .
work. A person associated with Council for’ any pur- ci,mfc,f;w .
pose shall have a right to take part in the discussions particular :
relgvant to that purpose but shall not have a right to ™" |
vote.at a meeting or the council and shall not be a
member for any other purpose. The Council may
associate with its members of Medical, Enginecring
and Agricultural Universities and such” other expert - : .
bodies as the Government, by order specily with .a i
view of developing coordmation among the Univer- : -
sities.. - S - I

i | ¥

bl o0
' 9. (1) The Council may appoint a Seécretary and J0Zofthe - :
the other Officers with the previous. approval of the =
Government and the other employees may be appointed !
by the Coumcil from time to time in: accordance with i
the guidelines prescribed. :

I ABIBUT AQC
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(2) The classification and methods of recmit
ment, conditions of service, pay and allowances and
disciplinary conduct of the officers and other cmployees
referred to in this section shall be such as may be

_ prescribed. - . . ‘
'?ﬁthg?ﬁ%‘- . 10. Al orders and decisions of the Councit ~shall
e be authenticated by the signature of the Chaisman

thorised by the Council in thig
by the Council

Couicil, 3 A
chall be authenticated by the signature of the Secretary
or any other officer of the Council anthorised in ¥
Yike manner in this behalf. B -
poweseand . 11, (1) 1t shall be the genm‘al duty of the Counci,
in - institelions

Technical institations in accordance with the guide-
lings issued by the University Grants Commission . from
time fo dme.. : L '
‘ ‘ . i
(2) The functions of the Couneil shzll inclods :
. 1. PLANNING AND CO.ORDINATION :

.. {i) to prepate consolidated ' programmes in the
sphere of Higher Education-in the State in accordance.
- with the gumidelines that may be issued by the Univer-
sity Grants Commission fxom fme to nme, and 0
aésist in their
over all prioritics and perspectives of Higher Eduea-
tion in the State; , : :
(1) to assist the University Grants Commission
sermuinaiion and mainienance of stend

i respect of de
gt action whersver RODSESNEYS

ards and supgest mmedi
(i) to evolve perspective plans for desclopment
ot Higher Hducation the Stabe; '

implementation, keeping in view the.
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(iv) to forward thc Developmental Programmes
of Universities and colleges in the State fo the Univer-
sity Grants Commission along with its comments and
recommendations;

(v) to monitor the progress of implementation
of such developmental programmes.

(vi) to promote co-operation and co-ordination
of the educational institutions among (hemselves and
explore the scope for inter action with industry and
other related establishments;

(vii) to formulate the principles as per the guide-
lines of & Government and to decide upon, approve
and sanction new educatjonal institulions by according
permission keeping in view the varions norms and
requirements to be fulfilled; ’

(viii) tc suggest ways and means of menting
additional resources for higher education in the State,

II. ACADEMIC FUNCTIONS :

() to encourage and promote innovations in
currscular developmen!, restructuring of courses and
updating of syllabi in the University and the colleges;

(ii) to promote and co-ordinate the programmme

of autonomous colleges and to monitor its implemen-
{ation;

(iii} to devise steps to improve the standards of
cxaminations conducted by the Universities and sug-
gest necessary reforms;

(tv) to facilitate training of teachers in colleges
and Universities;

(v)‘ to develop programmés for greater academic
Co-operation  and  imter-action  between Universily
teachers and College teachers and to facilitate mobility

of students and teachers within and outside the State;
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(vi) to conduct entrance examination for admis-
sion to institutions of higher education and render
advice on admissions;

(vii) to encourage sports, games, physical edu-
‘cation and cultural activides in the Universities and
colleges;

(viit) to encourage extension activitics and pro-
mote interaction with agencies concerned with regional
planning and development;

(ix) to prepare an overview report on the work-
ing of the Universilics and the colleges in the Stare
and to furnish a copy of the report to the University
Grants Commission. )

IT. ADVISORY FUNCTIONS :

to advise the Government,—

(i) in determining the block maintenance grants
and to lay down' the basis for such grants;.

(ii) on setting up a State Research Board so.as
to link research work of educational institutions with
that of the research agencies and industry, keeping in .
view the overall resecarch needs of the State;

(iit) on the statutes and Ordinances to various
Universities in the State (excluding Central Univer-
sities) and on the statutcs proposed by the Univer-
sities in the State; : .

(iv) to ‘work in liaison with the Southern Re-
gional Committee of the AIll India Council for Tech-

nical Education in the formulation of the schemes in
the State;

(v) to make new _institutions self sufficient and
viable; : : “

(vi) on the policy of ‘earning while learning’.

(vit) to perform any other functions necessary
for the furtherance of higher edycation in the Staté,
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12. Notwithstanding ar{ythin'g contained in  this Specal

Act, and the Andhra Pradesh Intermediate. Education &ﬂf’ﬁ"ﬁgﬂid
Act, 1972, it shall be competent for the Governmect ¥ inler-
to entrust to the State Corncil afl or any of the func- Education.
vicns relating to Intermediatz " Education and such

other matteys for the oiderly funciioning of the Junior Act ! of
Colleges (including Co-operative and sclf-financing

Junior Colleges) and to seek such help and °advice

from the State Council in order to ensure the orderly

and cfiicient functioning of such colleges in conformity -

with the overall objective and educational - policy of.

¢he State and National Policy.

13. (1) The Council shall have its own fund consi- Fund of the
sting of the grants from Government voted by the
Legislative Assembly of the State towards grants to
Universities, and Colleges and Grants received trom
Central Government for higher education and suca
other funds as may be received by the Councnl from
any other source. :

(2) The Government may pay to the Councii
in each financial year such siums as may be considered
necessary for the functicning of the Council.

(3) All moneys belonging. to the Fund and all
teceipt of the Council shali be deposited or inveslted
in such manner as may be prescribed;

(4) The Couricil may spend such sums as it may
thinks fit for performing its functions under :his Act,
and such sums shall be treated as expenditure payable
out of the fund of the Council.-

14, (1) Tt shall be the duty of the State Council to grejease of
allocate grants to different Universities and  degree grantsin aid
colleges in the State from out of the funds received versitis and
by it under sub-section (1) of seclion 13 and release institutioas.

the same to concerned Universities and colleges.



128
(2) Without prejudice to the provistons of the

Aelof 1982, Andhra Pradesh Education Act, 1982,.the Director

Annual
Financinl

Stalenient.

Annual
reporl.

of Higher Education and the other authorities admini-
stratively concerned with the colieges shall implement
the decisions, programmes and instructions of the
Council in  regard to the plenning and monitoring
developments and release of grants and funds of the

" Council under section 13.

15. (1) The Council shall prepare an annual
financial statement on or before such date as may be
prescribed of the estimated capltal and revenue recelpts
and expenditure for the ensuilng year.

(2) The said stalement shall include a statement
of salaries and allowances of members, officers and
servants of the Council and of such other particulars
as may be prescribed.

(3) The Goverpment shall, as soon as may be
after receipt of the said statement, cause it to be laid
on the Table of the Legislitive Assembly of the State.

(4) The Council shall take into consideration
any cominents made on - the said statement in the
Legislative Assembly of the State,

.(5)The Council may at any time during the
year in respect of which a statemeni under sub-section
{i) has been submitted, submit to the Government a
supplementary statement, and ali provisions of this
section shall apply to such staiements as they apply
lo such statement under the said sub-section.

16. The Council shall prepare once in every year,

- in such form and at such time as may be prescribed an

annual report giving & 1ue and full account of its
activities during the previous year, and copies thereof
shall be forwarded to the Government and the Govern-
ment shall cause the same to be laid before the Legis-
lative Asscimbly of the State. A copy of the report
shall also bc sent to University Grants Commiission,
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17. (1) The Coupcil shall cause to be maintained :mﬂé'i:
_such books of account and other books in relation to )

its accounts in such form and ir such mannper as may
be prescribed.

(2) The Council shall, as soon as may be afier
closing its annual accounts, prepare a statement ‘of
uaccounts in such form, and forward the same to the .
Government by such date, as the Government may
determine.

{3) The .accounts of the Council shall be audited
by such authority, at such times and in such manner
as may be prescribed,

(4) The annual accounts of the Council together
with the audit report thereon shall be forwarded to
‘the Government and the Government shall cause the
same to be laid before the Legislative Assembly of
the State and shall afso forward a copy of the "Audit -
report to the Council for taking suitable action on the
macters arising out of the audit report.

18. (1) In the discharge of its functions under this Directions
Act, the Council shall be guided by such - directions by the
on questions of policy relating to State purposes or jn Gevernment.
case of any emergency as may be given to it by the
Government.

(2) If any dispute arises between the Govern-
" ment and the Council as to whether a question is or
is nmot a question of policy relating to State purposes, -
or whether an emergency has arisen the decision of
the Government theréon shall be final.

19.The Council shall furnish to the Govermnment retomsand
such returns or other information with respect to its Ioformation.
property or activities as the Government may, from
time to time require.

20. (1) The Government shail have the right to almpeﬁioq
_cause an inspection Lo be made, by an officer not below * 17

. J. 30/9
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the rank of Secretary to the Government authorised by

it, of the State Council and also to causc an inquiry

to be made into the work done by the State Council in

respect of amy matter cntrusted 1o it. The Govern-

- ment shall in every case give notice to the State Coun-

cil of its intention 10 cause such inspeclion or inquiry

to be made and the State Council shall be entitled to

- be represented thereat. The Officer making the inspec-

_ tion or inquiry shall inform the Government of the
results thereof.

(2) The Government shall communicate to the
State Council its views with reference 1o the resnlts of
'such inspection or inquiry and may, advise the State

- Council upon the action 1o be taken.

(3) The State Council shall, wihin such time as
the Government may fix, report to it, the action, if
any, which is proposed to be taken or has been taken
upon such advice.

(4) The Government may, where action has not
been taken by the State Council 'within a reasonable
time to its satisfaction, issue such directions as it may
think fit, and the State Council shall comply with
staclh directions.

Revision. 21, The Government may either suo-moto or
on an applicalion made to tlhiem, call for and examine
the records of any order, passed or decision taken by
the State Council under the provisions of this Act, for
the purpose of satisfying themselves as to the legality
or propriety of such order or  decision or as to regu-
larity of such procedure and pass such order with
respect thereto as they may think fit:

Provided that no such order shall be made except
after giving the State Council or the person likely to be
affccled thereby, a reasonable  gpportunity of being
heard.

&‘l‘?&i’riﬁcs. 22. (1) The Government may, by notification make-

rules for carryingout all or any of the purposes of this
Act.
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(2) Every rule madc wunder this Act, shall,
immediately after it is made, be laid before the Legis-
lative Asscmbly of the State, if it is in session and if
it"is not in session in the session immediately Iollowing
for a total period of fourteen days which may comp-
rise in one session or in two successive scssions, and
if, beforc the expiration of the session in which it is
so laid or the session immedialtely following, the Legis-
Iative Assembly agrecs in making.any medification in
.the rule or in the annulment of the rule, the rule shall
from the date on which the modificalion or annulment
is notified, have effect only in such modified form or
shall stand annuled as the case may be, so however, that
any such modificatiorr or annulment shall be without
prejudice to the validity of anyihing previously done
under that rule. ‘.

23._(]) The CouncH may make regulations consi- Fnoa_\ﬁ'ﬁrri?u-v
stent with this' Act and mules made thereunder;,— lations.

(a) regulating the meeting of the . Council and
the procedure for conducting busincss thercat; and

. (b) regulaling the manner in - which and Lhe
purposes for which persons may be associated with ‘
the Council under section 8.

~ (2) No regulation shall be made under this
section except - wilh the previous approval of the - -
Government. ' !

24. If any difficulty arises in _giving effect to the Powerto
' prows%gns of this Act, the Governmens may by order gigeuite:
make Buch provision not inconsistant with the purpose
of this Act, as appears to them to be necessary or ex-
pedient ‘for removing the difficulty.





